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Central Administrative Tribunal

Allahabad Bench. Allahabad

Original Application No.1795/94
this the 20th Day of May. 2002
HON'BLEMR. C.S. CHADHA,AM

HON'BLEMRS. MEERACHHI.8l\R,JM

Ordnance Vastra Factory Karamchari Union through its General

Secretary. Hera Lal Shukla and others

~d

••• Applicants

By Advocate: Sri K.C. Saxena
Versus

Union of India and two others
By Advocate: Sri A. Sthalkar

ORDER(ORAL)

••• Responden ':.s

MRS. MEERA CHHIBI\.R,JM

.Heard both the counsel.

It is admitted by both he counsel that the present

O.A. is full y covered by the jUdgement passed in O.A. No.

69'1/97 vide order dated 4.3.93.

The brief facts of the case are that

were employed as Cooks in the canteen run by

Shahjahanpur un ie c section 46 of Eactories Act

the applicants

the OCF

which

was taken over by the Union of India and placed under
cJJ

the G.M. OCFShah janpur. Lateron such ~l <t"be employees-:

\'l€ee declared Govt. servants from 22.10.80 as per M.O.

D. letter dated 21.9.82 allowing them a revised grade

of Rs. 200-240.

3. The grievance.::>f the applicant is that even though

they v~re allowed by the President of India a total

increase of Rs. 154/- prt monYh in the old scale of Pay

which they were drawing before being decfilared as

Govt. servants on 22.10.80 but the benefit of sarre

was not given to them after they were declared

Govt. servants.

4. The relief sought by the applicants in this case

that their pay may be fixed in accordance witht the orders

of the President of India
rules and according to

and according to the fundamental

the orders

~

of t:le MOD dt.21.9.82
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5. WWhave per used the judgement given in o;«, No. 694/87
~w

~ after considering all the facts the Tribunal had given

~ its finding that the presidential sanction so given

was not for a particular period XXK neither it has been

shown to have been withdrawn .as such. Lc would be continued

to be paid unless dul Y withdrawn in accordance with law.

Therefore the Tribunal had held t.ha t any order which had

been unilaterally withdrawn without any opportuni ty of

hearing and following any procedure, cannot

sustained in law. As such the order of reduction was

to be ignored. 'rKHX~~daQO~~~~HX~~~d The application

was allowed and the applicants were held to be entitled to

25.8.86 and

as they we re getting before the order
~

the respondents ~ further directed

datedget scale

to fix the

pay of the applicants in accordance with law. Since the

present a.A. is full y covered by the said jUdgement, this

o ,«, is also allowed in terms of the order passed by thi s

Tribunal on 4.3.93 in o .«, NO. 694/87.

6. This O.A. is accordingly allowed. Cost

~
MEMBER (J)

~LIAHA&\D: I:.lA rED: 20.5.2002
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